AT HYDERABAD
Q.A.1441 OF 1997

IN THE CENTRAL ADMINiSTR&TIVE TRIBUNAL ] HYDERABAD BENCH

BETWEEN
K, OBULESU

VS

1., The Superintendent of Pest Officas.

Cuddapah, Cuddapah District

Ze Y. DamOdhar,
s/0 Y, Pullaial,
Werking as EDBPM, Semireddy,
H/0 Kendi Malliahpally,
B.Mattam Mamdal, Cuddapah D

COUNSELS
Fer the Applicant

Fer the Respendent
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MR.
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3~
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.
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t Mr. KG Krishna Murthy

|
t Mr, B Narasimha sarma
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|
BER(ADMIN)\

ESHRWAR, MEMBER (JUDL)

the 1st March, 99,
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ORDER
(PER: HON'BLE MR. ‘R. RANGARAJAN, MEMBER (ADMIN)

1. Nere fer the applicanmt. Heard Mr, N.C. Jaceb fer
Mr. B.,Narasimha Sarma, Learned Standing Ceumsel fer the
respendent . Netice served en private respendent(R-2) 5ut calldd
2. The R=1 - ha€é appreached the District Emplqgiﬁﬁ?t.
Exchange, Cuddépah te éponsor candates te fill up the pest ef
Bramch Pestmaster, Semireddipalle BO in a/w Kandimallavapalle,
a Vvacancy eccurred due -te the retirement eof the regular incumbent,
As the Empleyment ExchahRge did met spemser any canéidates,
oren notificafion waé issued oﬁ 5.5.97 fixing the lgst iate‘for,
receipt of applicatiens as 6.6.97; The netificatien was
addressed te . . 1 te 10 Officers/Offices mentiened at page 3
of the reply. In respense te the abeve netificatien 8 applica-
tiers were received and eut ef the 8 gpplicants 5 were feumd
. eligible fer censideratien, On scrutin%y ef the gpplicatiens
i ' by the SubeDivisienal Inspecter (Pestal), Badvel, it was feund thft
nene of the applicants was having preperty with salegble
rightf%n his nane, As swell, the regular Branch Pegtmaster
i had te be discharged éue te superannuatien en 14.7.97fv§i§ the
selectien fer the pest ef Braﬁch Peastmaster was net fi?alisei
by that time, the Sub-Divisienal Inspecter (Pestal), Bedvel was
f _ directed en 11.7,97 te make previsienal appeintment and te
relieve the regular Branch Pestmaster en the afterneen eof
14,7.97. The vacancy was re-retified te the Open Pub}ic on
11.7,97, fixing the dlast date for receipt of applicatiens as
11.8.97. Omrce ggain the second netificatien was sent te ui» 1 tell
addressess Mentieneiﬂin Page 3 te the reply.
3. It is alse stated in the reply that the Sub-Divisienal
Inspecter (Pestal), Badvel was directed te arrange t.m:tom im the

village threugh his Mail Overseasr,

'” P
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4, The wR=lv-in+, sﬁbmitﬁthat the imstructiers giver te
the sub-Divisienal Inspecter(Pestal) te arrange Tem-Tem were
cemplied with amé a certificate te the effect that Tem-Tem was
dene with reéard te the filling up pf the said vacanrcy, %ﬁs
ebtained frem the SarPﬁmch, Semireddipalle anéd alse 23 sigmatures
were obéaimei fer having given wide publicity by Tem~Tem,

Se In respomse te the ZEd N-tiflcatiom, 6 applicatiens

were received, eut of whlch 4 were found eligible fer censidera-
tien., The R=2 was selected fer the abeve séﬁ;bgost.
6o This Q.A., is filed pr#yimg te declaretfhe actien ef the ;
respendent in met wetifying the vacancy ef the EDBPM of'
Semireddipalli village by publishinrg ig the News FPapers having
wider circulatien aﬁd alse display en the Netice Begrd er
apneuncement @R Rﬁiio and Televisien andé Emplevment News
Bulleting as laid dewn by the Hen'ble Supreme Ceurt in juagmenﬁ

reperted im 1996 (6) SCALE 676 §s illegal, impreper, unjust, .i|

arbitrary améd fér a coﬁsequential-directiom te the respendent f
te fellew the mandatery precedure iﬁ metifying the vacancy ef ;
EDBPM, Semireddipalli village and te set aside the Memm |

Ne ,B2/8 dt., 15. 12 97 and-te-guash—the—same as illegal, improng R
uajust and centrary te the Law.

Te The appllCant has net applied fer the post. The mainf
grievance ef the, applicant is that the respendent has net giv‘n
~ wide puklicity éﬂd hencé,it gppears.that he ceuld net apply
fer the.same. Tbe respondest in the reply stated that tﬁe 1s
snd 2nd Netificatiens were sent te 1 te 10 Officers/offices i
mentiened im page 3 te the reply. As me-eligiblex .1 io0 =
candidates respended te the lst Netificatien, Zneé Notificati%
was necessitated and that Netificatien was sent te 1 te 10
Offlcers/Offz.ces mentiened 1:??2-? te the reply. It was

alse submitted that wide publicity wés given threugh. ...
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Tem=Tem ir the village area, whose{jurisdictian_is cevered by the j
Branch Sub-Pest Office. ' Tt is alse stated that a certificate i
was ebtaired frem the Sufpaﬂch Sdmireiiipalli as haﬁiﬁc given |
wide publicity by Tem Tem and alsel23 signatures were obtainei
en the Tem-~Temn Certlficate. . r
8. ‘ The g SER'ﬁEPtu furtheyr submitg that .ﬂ#?_the DGP&T , i
procedpre cenveveeé _by the DGP&T 1? thelr letter'it;'12.10.87 '
has bé&m cerrectly foliowei in gi 1ng wi&e ubllcity.- There is r

fill up \L‘ v
ne procedure te /a Vacancy of EDBPMLt r-ugh News Papers, Radie,

and Televisien and hence non-nttlfiCatiin thrdugh these media

and -
was -dene as per the the precedure prescribeé;%hat the selectien

is net warranged smeé hence, it has te be held that the Notficlati.n’.

\
made en the b351s_of the publicity given cannot be treated as |
ir:egﬁ{ar or illegal. ' ' ? ' R ’
8. The aéplicéht relied en the judgment ef the Hen'ble :
Supreme Gnurt(reported in 1996 (6) SCALE- 676) in the case of ) ‘
“the Excise Superintendent Malkamatmam, Krlshna Dlstrict, anéhra |
Praiesh Vs. KBN Vlsweshwara Rae & Ors - and submitgthat publicity
as directed in that Judgmemt has te be qivgn fer £filling up the

. ! | |
‘pest ef EDBPM. Im eur humble_opiﬁion the directien was given fer

fillimg up the posts.;i the effices ef the Departmentz net cevered ||
fer aﬁpointments aé per ED Rules, -ED Rules clearly previde fer |
i
publicity threugh TomnTcm and the respomdemt' hase fully felleved

the procedure prescrlbed in the ED Rules fer givinmg publicity r

“while calling- for appllcatlnns as per the Netificatien, . ace, }
ercc;iﬁ |
9. Hemce, we de net find any substance % the

cententiens raised by the applicant, The applicant has o algo r
net applied fer the pest ef EDBPM fer the.reasems best knewn te

him. . J

/
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FUR M Na.gf;\

(588 Rule 2%5.)

'CENTRAL ADMINISTRATIVE TRIBUUAL HYD

1at: Floar, HACA Bhavan, Opp:Public

BY.R.P.P0.

APAD BENCH AT HYDLRABAD
arden Hydarabad SDGGu4.h 2y

ORIGINAL APPLICATION HO. 14410 oF 19974
Applicant(3) ¥/s RESP CNDENT(S)
K Obudeou. The aupdt,mf Post OFFiecpa, Cuddapati b
ﬂﬂﬂt?”t&x. .

BY Advocate SAri: K.G.Krishna W??”%E&%RAL GOVT.STANDIHG COUNSEL)
Mo il ¥.Raghava Heddy .fdd1.003C.,

-

TO.

Y.Dancdhar, 5.0, a,p.ﬁ., Gomireddy Balll /o

Au2s-
Kapdi Mellaiashpaili, O .ﬁatt&m ﬂandal, auédapah.ﬁzuu.

~

' Whereas an application Piled by the above named applicant
under section 19 of the Administrativs Tribunals Act 1883 =2
been nglStB;Ed and upon

Praliminary hearlng the Tribunwl has admittsd tha

*

applioation.
-flatice is hereby given to y ou that if you wish to

contast ths application, you may fils your reply along with
~ tha dacument in auppart therof and afta; gerVing copy of the
same on ths applloaﬂt or his Lagal pxactltanax uithin.3® days

of receipt of the notice bsfors this Tribunal, gither in

ngrson or bthrough a lagal Prectitionar/Prssanting Orfiger
appoknted by you in this bahalf. In default, tha said
application may be hsard and dacided in your abSEﬁre noor

aftsr that date without any furthar Notice.

Issused undar ﬁy hand and the seal of the Tribunal
.day C]F aijr...... .Q L] "'

1996

This tha JJwenby First, .| |
//BY ORDER UF THE T?IBUMAL//

< (anirgl: Aﬂruqh%dﬂmm ﬁrmumm
%mﬂiiEF:‘F%%Tfﬁﬂ

-5 JUN 1998 Y _C

8RUFIT fargfra
HYDERABAD BENCH - |

|
|
|
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* - BY REGD.POST 4CK DUZ,
‘.R* & WBTICE OF MISCELLANEDUS APOLICATIAN.

CENTRAL FDMINISTRATIVE TRIBUNAL: HYDERABAD 3:iCH AT Y DZRABAD,
153t Floor, HACA Bhavan Opp;Public Gardans,Hyderabad.500004.4.0,

MISCELLANEDUS AR LICATICN Na g, - 6P 1993‘

e
" Ii‘“’ - ) -
7 CRIGINAL APRLICATI N Nufﬁéﬁ;‘ GF 1232 e :
APPLICANT(S) Y/s RESP CHDENT(S) r
T 8« Disd oz e ?hg-ﬁﬁgﬁﬁ.ﬁf'Qﬂﬁ?ﬁiaigﬂdﬁﬁpah“ [
- snobhar. ’ !

'”ff/ The Supsriantemdent of Pomtols, Cuddepah,Cuddapab ﬂiat~  , -

P e s . 1 B Sonivaddy ﬂﬂili_ﬂ{ﬁ
. tanp f,ﬂg 88 &Bagtguﬂoﬁ LY , i -
G §5§§§.ﬁm mhig;muia?%g oili, D.00ttan fondal, Cuddapet Diast, |

Whereas the “pplicant snhove pamsd nas Filed miscallenzous :
prlicatig?iicif\ eﬂglosed; Under Fule 8 {3) of Central Administrative
. L MBR O
Tribunal {Procedurs

Rules, 1257 in this Tribunal and whereas the :

Miscellaneous prlicatiqﬂ uasjord?red 50 . . ﬁz#w%%ﬁ- . . |
Take notiecs that within , ¢ HR=TeD0e + ¢ FTOM thne date gp

SerViecas of this notice, YyOu may ampear in person op Ehrougn a

duly authorised lLegal Practitianer and Pile in taree camplete sets,

reply to the Spplication alang with documants ip any, in a papar hbook |

form failing wnich tne matEar will pe heard EXA=BARTE, f
That, yvou the arorasaid Respondent Hoe.......do send Por our

dse in Centra} Administrative fribunal, Hyderapad Bensh at Hyderabad,

all the singular thg saig records and other with all things touching

ERe sams as Fully and perfactly as they have Besn-made by yaou,

before the . - ; ; ; : lda DF L ] ; ?' ; « ; ; 99

b . Juprtlath TV OO0 . cmogehy . . L1904, |

and ths gass igd postead HBD hesring on R '3-§ﬁ“ . . .
23wl

4t Hyderabod,

!

JATE '-rw ¢

3D s i hisaﬁiﬁ‘qwamﬁv aff‘a"ﬁwr( ;

o Cantrs! Administfave Tribund! ?
(v

=3 MAR 1994 gL

ewany reiadys |
R :‘f\v_‘ ATAYY Dreagr by

[ -W&Hﬁ_ﬂ.
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o L.

ln the Aﬁdﬁfﬁlﬁd&i‘h Administrative
Trrbunal at Hyderabad

APPELLATE SIDE

O

No. " of 19
P AGAINST %
No. ! of 19
o I &
, on the filé of the
1 ‘-{ ’ "
’ |
| VAKALATNAMA
. . . . ACCEPTED
. ,5.i'_ e % ;..W kL 1 -
. . ' ' . A Il
) . i ' Appellant
Acvocate for Respondent
" Petitioner
Lo

i

e R : - .-‘vn DatGQM/O 1%

M/s K. G Krlshna Moorthy

- \ o l_ | " B.Com B. L,

W?ﬁ— Mm

AD\;OCATES
' Appellant
Advocate for Respondent
Petitioner

Address for service of the said Advocate is :

Phones : (O) : 527355
(R) : 4566827
K‘.G. KRISHNﬂ MOORTHY

i - B.Com B. L.,

ADVOCATE'

Offlce 16—2 147[55[C Anand Nagar, New Malakpet,
' ‘ "HYDERABAD-36.
. ' SR ' Resi : 16-2-1 47148/5, Anand Nagar,
l\... Behind Rice Mills, New Malakpet, Hyderabad-36.



' IN THE ANDHRA

] ADMINISTRATIVE TRIBUNAL
AT 'HYDERABAD.

_Appellate Side
Special Original Side
0.A.No. TLW\ of19q3

against
No. of 19 on the file of the Court of
Appellant
M/ ' . Petitioner
4 K egLA | |
Versus Respondents

Appellant

Qﬁe So—poirmkende b d} FMI Petitioner_

II we Respondent

APPEAL
in the above————— do hereby appoint and retain

PETITION '
M/s K. G. Krishna Moorthy
. B. Com B. L.,
: . @/@éﬁ/g

e~ .

ADVOCATES -

Advocate of the High Court to appear for mefus in the above APPEAL[PETITICN
and to conduct and prosecute (or defend) the same and all proceedings that may be
taken in respect of any application connected with the seme or any decree on order
passed therein, including all applications for return of documents or the receipt of

" any moneys that may be payable to mefus in the said apreal/Petition and also to

appear in applications under Class XV of the letters Patert end in Petition for Leave

" 1o the Supreme Court of India and in all applications for review, and for leave to

appeal to the Supreme Court.

M““'m'b

--to the executent who appeared Perfectly to understand

the same and made hls/her[thelr S|gnature mark in my presence.

Executed tefore me this-&TXIIﬂ---»--- day of. @Cﬂ@(é&‘/ 1947
| Advocate Hyderabad
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i\ THE CENTRAL ADMINISTRATIVE TRIBUNAL
- HYDERABAD BENCH, A.P.

0ANo. (YRR of199'7-‘,1. .'
k‘, @L}-L}\w | B

Applicant
Vs.

e updx OF Qo (R
To, red sk on Pl
THE REGISTAR,

CENTRAL ADMINISTRATIVE TRIBUNAL,
HYDERABAD.

Sir,

. G
’ \é‘fﬁl 5% k 5 /

. . Pal Y 3

Plaase enter my appea_rence on behalf of the #Appticants / Respondents “m }§%§£E$ﬁi—°ﬁg%./

\J ] A
\g—?rzm-t, -y

N. V. RAgHAVA REDDY

Addl, CENTRAL GOVT. STANDING COUNSEL
CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD.

Hyderabad

) .Counsel : ——-——'—15-

Respondents:



o AﬂvﬂuééiwaAﬁ&ﬂﬁ

! co- - ' - I r-!
CUDDAPAH DISTRICT
IN THE CENTRAL ADMN.TRIBUNAL: :
ADDL,BENCH 3 AT HYDERABAD,
M.AJNG. . cof 97,

in -

O.A.No.1441 of 97,

- 3

1,

1

¢ \ ~ 5RI. K.G. KRISHNA MOORTHY,
COUNSEL FOR THE APPLICANT.
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’Jetween.

‘Resident of Somireddypalli of Harijanawada,

. And g

« Prayer after 13th line by addibgsg the words before "consider

‘now at Hyderabad, the applicant hereln do hereby declares thal

51gned at Hyderabad on this 30th day of December, 1997, /

-

1§ THE CENTBRAL ADMINISTRATIVE TRIBUNAL:ADDL,.BENCH:AT HYDERABAD.

M.A.No. L of ot
in
0.4.No. 1441 of 97

Ke.Obulesu s/o K.Prakash Rao, aged 21 years,

B.attam Mandal, Cuddapah dist. : ..Applicant/Applicantf.

1. The Superintendent of Postals, _
Cuddapah, Cuddapah dist, . .Respondent/Respondent.

2.Y.Damodhar s/o Y.Pullaiah,
working as £.D.B.P.M,, .
Somireddypalli H/o Kandi Mallaiahpcalli,

B.iMattam Mandal, Cuddapah dist. ° " .. Impleading Respongpnt

M.A. FILED UNDER RULE ¥(3 OF ADMINISTRATIVE TRIBUNALS
(PROCEDURE) RULES 1988k

BRIEF FACTS OF THE CASE:~ It is submitted that the facts
already stated in M.A.S.R.Ho. /98 and the same may b
read as part and parcel of this I.A. also,
PAAYER:= For the reasons stated above it is therefore EijEG

G

that this Hon'kle Tribunal may be pleased“fo aménd the Main

the case of the applicant" as follows :-'
" To call for all the connected records including
impugned proceedings of 1st respondent in Memo.No.B2/B,

»

dt 15.12,1997 and quash the same as illegal, 1mproper, unjust

and contrary to law" and mass orders asit may deem fit and just,
s $VERIFICATION::
I, K.Obulesu s/o K.Prakash Rao, Hindu, aged 21 years, R/o. So i-

reddypalli of Harijanawada, B.Mattam mandal Cuddapah distric

the facts para is true to my personnel knowl@dge and prayer

is believed to be true from legal advise. As such verified apd

T L#%
T A ) p
Aopoééﬁ?@ziafk’ém fiAPPLICA

71"0"{ IHL
Hyderabad,
0t.30.12,1997,

AT 3
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or announcement on Radiom and Television and Employment

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: ADDITIONAL BENCH
AT HYDERABAD,
M.ANo. 5 of 9f
| -

O.A.1l0.1441 of 97

Betwean: -

K.Obulesu s/o K.Prakash Rao,

aged about 21 years,

Resident of oomlreddypalll of Harijanawada,

B.iwattam Mandal, Cuddapah dist., .. Applicant/
Applicant.

And

1. The Superintendent of Pgstals,
Cuddapah, Cuddapah dist,

2. Y. Damodhar s/o Y. Pullaiah,
working as E.D.B.P.M., '
Somireddypalli H/o Kendi Mallaishpalli,
B, Mattam Mandal, Cuddapah dist. ‘ .. Impleading
Respondent.,
MsA. FILED UNDER RULE‘gtB)OF ADMINISTRATIVE TRIBUNALS

(PROCEDURE) RULES 198Fs
BRIEF FACTS OF THE CASE:..

It 1s submitted that the applicant herein filed
above Q,A., Questioning:the action of the 1st respondent
in not notifying fhe vacancy of E.D.B.P.M,, of Somireddy-h
palli village oy publishing in the ﬁews papers having

wider circulation and also display on the notice board

News Bulletin as laid down by the Hon'ble Supreme court
in the judgment reported in 19956(6) Scaje 676 as illegal
and contrary to law and further sought direction to

Consider the case of the applicant for the said post

. .Respondent/Respondent

&
+ &
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-Hon'ble tribunal was pleased to admit the 0.A., and

rélong with other candidates. It is submitted that this

granted interim directions on 3,11.1997 that any app-
ointment made to ths post of E.D.B.P.M., of Somired?ypalli
is subject to the out come of this O;A., and this fact
should be mention in the order of appointment, it is
submitted that the applicant raised several grounds in
the O;A., and the same may be treated as part of this
MsA. also. It is submitted that the C.A., is pending
before this Hon'ble tribunal for final adjudication

and for counter from the 1st respondent.

2. While the matter stood thus the 1st respondent
herein issued proceedings in Memo. No. B2/B dt.15.12.1997‘
wherein the proposed respondent Sri ?. YJamodhar,

s/o Y. Puliaiah was appointed on témporary basis and

he shall be continued till a permanent appointment

is made. It is submitted that thefapplicant obtained
interim directions on 3.11.1997 aftér lapse of more than
one month sppointed the proposed respondent as E.D.B.P.M;,
of Somireddipalli village during the pendency of ihe O.A.,
It is submitted that once 0,A. is admitted and notice

was issued to the fespondent No.1 ang when the matter

is subjidiced before this Hon'ble tribunal, the 1st res-—
pondent herein ought not to have éppoinied the proposed

2nd respondent. The appointment of the proposed 2nd resd

pondent herein is contrary to the judgment of the Hon'ble'
Supreme court and he is liable to be terminated at any
time. It is submitted that the 1st respondent herein
has no power to even appoint a candidate on temporary
pasis without following the procedure prescribed by

the Hon'ble Supreme court. The grounds raised in the

main O.A, will sufacie to attract the interim orders

*
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of appointment of the proposed 2nd respondent.

3. " It is submitted that the applicant herein

now filing present M.A., to amend the main prayer

questioning the appointment of the propesed 2nd res-
" { 3 -

pondent on several grounds which were already stated

in the U.A., It is submitted that Sri Y.Jamedhar who

was selected as E.D.B.FP.M., Sbmireddypalli is & proper

and necessary paznty to adjudicate the issue involved

in the 0.A.,and hence he may be added as 2nd respondent

in the O.A., It is submitted that ignoring the claims

of belongs to weaker sections the other person who

belongs to 0.C. cannot be given appointment. In any

event the impugned order of appointment of 2nd respondend

{proposed) issued by the 1st respondent is illegal,

improper, arbitrary, contrary to law. If this Hon'ble

of appointment of proposed 2nd respondent the applicant

Tribunal would not interfere and setaside the order

will be put to irreperable loss and failure of justice

will alsoc occasion.

PRAYER:~_  For the reasons stated above it 1is prayed

that this Hon'ble tribunal may be pleased to implead

Y.Damodhar s/o Y,Pullaiah, working as E.D.B.P.M.,, of

Somireddypalli H/o Kandi Mallaiahpalli, B.Mattam mandal,

I, K.Obulesu s/o K.Prakash Rao, Hindu, aged 21 vears,

R/o Somireddypalli of Harijanawada, B.Mattam mandal,

Cuddapah district, now at Hyderabad, the applicant herein

do hereby declares that the facts mentioned in paras 1

ved to be true from legal advise.

Lot Jeckor -ﬂWﬁ

COUNSEL FOR THE APPLICANT.
Hyderabad,
Dt.30.12,1997,

are true to my personnel knowledge and prayer para 1s b
~As such verified and
-signed at .Hyderabad on this 30th day of December, 1997,

L gl

APPLICANT,

- Cuddapah district and pass orders as it may deem fit andjust

11 e-

[¢)
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Qii DEPARTMENT OF POST: INDIA.

Office of the Supdt.of Post offices, Cuddapan Dn. Cuddapah,
“ T 'Memo.No.Bz/B/BPMlsamideddipal1e dated at Cuddapah the 15-12~1997,
4 ) o ' Whereas the post of E.D.Branch Postmaster, Somireddipa%lq
- in account with Kandimallayapalle, Cuddapah HO has become
;Qacant and it is not make regular appointment to the said
lpb&t immediately, the above menéioned‘has decided to makg
4  provisional appointment to the post w,e.f.29-11=97/A/N unfil
{ further orders or the regular appointment is made and thils

period is shorter.

.'ﬁ;“w..“h- .Séi Y.Damodara s/o Y.Pullaiah, Cuddapah district
b . 1ssoffe;qq.thgﬁpgéyisioqal appointment. He/she‘éhould clearly
understand that the provisional appointment will be terminated
wh&n regular appointment is made aad he/she shall have no
claim for appointment to any postg,"ﬂlﬂis appointment for the
post of BPM is subject to outcome of 0.A.No.1441/97 filed

by Sri K.OBULESU.

-

3. The undersigned also reserves the right to termi-
nate the provisional appointment at any time before the period
mentioned in para 2 above without notice and without assigning

any reasons.

4, Sri Y.Damodara will governed by the E.D. Agents
{Conduct & Service) Rules, 1964 as anended from time to time
and all other rqleé and orders applicable to Extra Departmental
¢ Agents, | |
{ B In case the above conditions are accepted to
Sri Y.Damodara he should sign the duplicate copy of this memo
and return the same to the undersigned immediately.
| Sd/= XXXXXXXX

SUPDT. OF POST OFFICES, CUDDAPAH-516 001,

//true copy//

s
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